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The Minister uf  Educaiion  and 
Natural ReiM>iirees and Scientific Re
search (Maulaua Azad): (a) to (d). 
A statement giving the  information 
required is laid on the Table of the 
House. [See Appendix XII, annexure 
No. 20.]

Improper  Behaviour of Police 
Constables

•2233. Shri B. D. Sbastrl: Will the 
Minister of Home Affairs be pleased to 
state;

(a) whether it is a fact that some 
police constables have been billeted in 
the godowns of Plots Nos. 48, 49, 50 
etc. North in Basti  Harphool Singh 
under the jurisdiction of l̂ddar Bazar 
Police Station, Delhi;

(b) whether Government are aware 
that some of these police constables 
behave improperly;

(c) agaîjst how  many  of  these 
police constables,  there were com
plaints of improper behaviour towards 
the neighbouring residents;

cd) what and against  how many, 
action was taken; and

(e)  whether Government have any 
proposal for the removal of all such 
police constables and quartering them 
in proper police barracks thus stop
ping harasfiment of the local residents?

The Minister of Home Affairs  and 
States rnr. Katju): (a) Yes.

(b) No.

(c) to (e). Do not arise.

“Real Pearls Unskt”

•2234. Shri Damvidara  Menon: (a)
Will the Minister of Finance be pleas
ed to state whether the Government 
of India have received a memoran
dum irom The Javeri Mahajan Bom
bay requesting cancellation  of  the 
newly imposed duty of 20 per cent on 
“real pearls unset” in the  Finance 
Bill of 1P.W?

(b)  If so. what action do the Gov
ernment of India propose to take on 
the request madt?

The Minister of Finance (Shri C. D* 
Deshmukb): (a) Yes; Sir.

(b)  The matter is under considera
tion of the Government oi India.

Public Administration

•2235. Dr. Amin:  Will the Minister 
of Home Affairs be  pleased to state 
what steps have been taken by Gov
ernment to implement the recommenda
tions of the Planning Commission on 
reform of Public Administration?

The Deputy Minister  of  Home 
Affairs (Shri Da tar): The specific steps 
to be taken to implement the recom
mendations are at present under con
sideration.

Advisory  Committi bs ; or recruit

MENT OF Soldiers

•2236. Shri Bheekha Bhai: (a) Will 
the Minister of Defence be pleased to 
refer to the Starred  Question  No. 
1821  and  supplementaries  thereto 
asked on 4th May and state whether 
the Advisory Committees, for the re
cruitment of soldiers will include the 
representatives of those who ere em
ployed in Military Sejrvices?

(b) When will the Advisory  Com
mittees be set up in various States?

(c) Will  the  personnel  of  these 
Ĉommittees be finalised in consulta
tion with the Central Government?

The Minister of Defence Organisa
tion (Shri Tyagi): (a) The  Statea 
Governments have been advised to in
clude the local military commander as 
a member of the Committee.

(b) The State Governments  were 
addressed on the subject on the 23rd 
April 1953. and it is hoped that the 
State Advisory  Committees will be 
set up in the near future.

(c) The Committees will be formally 
constituted by the Central  Govern
ment on the advice of the State Gov
ernments.

Territorial Armv Recruitmf.nt

•2237. Shri Bheekha Bhai: Will the 
Minister of Defence  be  pleased to ‘ 
state whether Government Intend to 
give first priority to  the disbanded 
soldiers in the selection for the Teiw 
ritorial Army recruitment ?

The Minister of Defence Organisa
tion (Shri Tyagi): Ex-serviccmen are 
welcomed in the Territorial Army be
cause of their experience,  provided 
that they are witliin the uoper age 
limit of 35 years and are niedicaily fit.




